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IN TH2 C2NTRi:\L ADMINlSTHJ\TIVS THIBUNAL, JAIRJR BC.NCH, 
. JAifUR. . 

ill? 56/ 93 in 
OA 253/92 

Date of Order 

Dr. ASH.JK KLJNlAR MI:::>HRA vs • INDIAN COJNCIL Qr AGHlCULTLJ.KHL 
H.2S 2AH.CH & OR'.::i • 

0 HD c R 

Vide our order dated 17.5.93 in OA 253/92 we had 

taken note of the following directions of the Hon 'ble 

Supreme Court in the cas;e o~ Raghunath Pras Jd Singh v,s • 

Secretary, Home (Police) Department, Government of Bihar 

& Ors • ; 

be 
That 
the 

nReasonable promotional opportunities should 
available in every wing of public servica. 
generates efficiency in service and tasters 
appropriate attitude to grow for achieving 
excellence in service. In the absance of pro­
motional prospects, th3 service is bound to 
degenerate and stagnation kills the desire to 
serve properly, ·.ve would, therefore, direct 
the State of Bihar to provide at least two 
promotional opportunities to the officers of 
the State Police in the wireless organisation 
within six months from today by appropriate 
amendments of Rules. In case, the State of 
Bihar fail;> to comply, with this direction, 
it sho'Jld, within two months thereafter, give 
a fresh opportunity to personnel in the Police 
wireless organisation to exercise option to 
revert t.J the general cadre and that benefit 
should be extended to everyone in the wireless 
or ganis ati on. u, 

The applicant's grievance was that although he had been 

working as a Medical Officer since 12.1.78, he had not been 

. given any promotion. We had observe as follm'\/S while 

disposing of the OA :-

tliThe applicant hope that the respondents will 
consider the instructi:ms dated 20.B.07 and the, 
observati·Jns of the Hon 'ble .::;upreme Court, . 
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referred to above, and frame the rules provicnng 
for promotional avenues to the applicant and 
similarly situated persons within a period of 
six months from today.~ 
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2. The petitioner has filed this H.evie·:J Peti tLm s2 eking 

'positive directions' for grant of promotional op;..!ortunj_ties 

t rJ him. , He has, therefore, s OUJht a review ot our order 

da~ed 17 .5.93. 'Ne hod ~ti Jn to issue an.y direction:S 

to the· res,nndents 'Jf the type which have been sought by 

the a99lic,:mt. There is no error ot fict or law _in the 

original order. 

The H.aview Petition is, ther2f~re, dismissed. 


